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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,BOMBAY BENCH
CIRCUIT BENCH NAGFUR

Registration @+A.No. 336 of 1991

CoB-Admane AL s e pesne Applicaﬂt
7 Vs. |
Union of India & Others vees Respondents
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Hon'ble Mr.Justice U.C.Srivastava,V.C.

Hon'ble Mr. M.Y. Priolker, Member {4}

(By Hon.Mr.Justice U.C.8rivastava,V.C.)

‘The issue involved and relief prayed for
in this application is same as tlat of O.A.No. 967
of 1989. The Judément'iﬁ O.4. No, 336 of 1591 is
same aé that of U;A.No.967/89. So the COrignial
Application No. 967/89 and Orlginal Application
Ne. 336/91 are being dlsposed/by the commen judgment,
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Member (4) Vice-Chairman.
18th November,1991, Nagpur.
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